w1 Re. Woollen Rags ond NOVEMBER 16, 1972

Closure of Delki
finiversity
-
MR SPEARKER: All I can do, if
he ig not making a statement, ig to
admit the call attention motion.

SHR! JYOTIIRMOY BOSU: On a
point of order. I consider that the
situstion in one of the largest umver-
sities in the country which is in the
very capital of our country and which
has been closed for three days has
gome beyond control, and they expect
further deterioration. Police were cal-
ted in inside the campus; they have
been beating the boy and girl stu-
dents mercilessly without parallel. I
congider this a fit case for adjourn-
ment of the business of the House to
discuss the mattex. Hence we have
given notice therefor. Now we want
Your considered views. Do you comsi-
der the situation to be grave enough
or not and if you congider s0, we can
ventilate our grievances through which
forum® You can tell us . (Interrup-

tions),

SHRI S M. BANERJEE: The Edu-
cation Minister did not think it pro-
per even to attend Parliament?

a

MR. SPEAKER: 1 have already
sdld-that because you will not be in
a tion to ask guestion if he comes
olt with a statement sou motu, 1f I
allow a call attention motion, Mem-

will be in a position to ask gues~
tions ahd therefore I decided to admit
the call gttention motion.

-

day. Here it
Universi
police also gat into the univarsity.

MR.
call attention.
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SHRI SAMAR GUHA: Clashes ate
going on and there is a possibility of
further injury and further loss of
lite. Therefore I suggest that call
attention motion should be taken up

today, in the evening. There have
been precedemts. d

MR. SPEAKER:
not do this time.

SHRI JOYTIRMOY BOSU; Two
call attention notices have been ad.
mitted by the former Speaker, Dr.
Sanjiva Reddy. We should like yeu
to consider that suggestion.

MR. SPEAKER' That was when
only one gentleman was asking the
call attention motion; now there are
five Members asking the call atten-
tion motion

12.15 hrs.

] am sorry; 1 can~

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED LEAKAGE INTO OPEN MARKET
OF WOOLLEN CGARMENTS IMPORTED AS
RAGS
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THE MINISTER OF FOREIGN
TRADE (SHRY L. N. MISHRA): Mr.
Speaker, Sir, the regulation un:kr
which import of woollem zegs iy'pe-
misgible against the export of woellem
manufactures including knitwesr s
effective from May 1968. In faot) »
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similar reguistion was in m
mnpnuuauummma
decade, «in-the wake of:the:de-
viluation of the Indian Rupee which
tq&phcomithhme.mmam
-schemecwerew:thdnm Since May
1088, there has been no change in the
Scheme which . should . facilitate the
otruain:othecountrytot

f

ance at the _doek: are_ the consign-
ments imported under a Scheme’ an.
nounced  in May -1968. The. omly
change in the May 1868 scheme was
made with etfect from 11th May, 1972
when substantial restriction were in-
troduced. From that date, the im-
port of woollen rags was allowed
only to the exporters of shody blank-
ets. Having regard to the normal
volume of export of shoddy blankets
and of other woollen goods, this-would
amount to a drastic cut indeed in the
overall imports of rags into the coun-
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pulative. ingtinet of sqme .of our peo-
ple and .instead of imporﬁng rlas. to

‘b utilised as’ reaw thateri] after béing

pulled and granetled and spun into
yvarn, th-y imported tised “wearables
and these have found their way ‘inio
the rnnrket mther than to the facto-

8. As'the matter involves contraven-
tions. of the Customs, Import Trade
Control and Foreign Exchange Regu-
lations, it has been decided to-entrust
the matter to CBI for detailed investi-
gations covering all™ the aspects o
the problem, including . the. possible
complicity of ' the’ canem;edomdah

or anybody else. <.
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‘SHRI S. A. KADER (Bombay Cen-
tral-South): Sir, I am happy that the
governmenthasaccepted

i3
L

is
nothing wrong in the whole affair of

the rags scandal,
affairs that must
_zsanaﬂlirwhhh

some - ofher . redson,
in t.hcpnpnrl. Ithllidthlt
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SHRI - JYQTIRMOY -BOSU ~(Dis- .
mond Harbour); What lbotﬂ politi-—
cnl douaﬁom? i :

SHRIS.A.KADER Iamnotawue-
of it.” I' do not want to go intd it
It you have some information, you

may suply it. ' In this case the role of
themhmtobelnokedintof There-
mhnmatmminomo!thepapers
about the role of the STC, and I hope-
the hon. Himsberwiﬂelarltthfar

tract;

“The role of the State Trading
Corporation in this rags scan-
dal is yet to be fully explain-
ed. Rag imports -are canali--
sed through the STC. Appa-

" rently, the normal practice is:
for the holders of the export
entitlement to conduct nego-
tiations with foreign partners.’”

Here the Minister has stated that the
STC conducts the negotiations and
- purchases. But it is stated here that
the parties should conduct the nego-
tiations and make purchases and B'I‘C“

just signs it. It turthar suys

'Thegooda are then mrmalb
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Whatever may be the reference to
the CBI—I will come to it later on—
1 would like to know whether a refer-

their wives, daughters or relatives.
So, that also should be Jooked inte.
As the information is or as the talk
15, many of these officials have their
share in imports and exports of these
items, They also connive at such
things. Otherwise, such things cannot
happen,

About the Customs authorities, we
know what the Customs authorities
are, They are very strict where there
is no incentive. But they are not
strict where there is a Iot of incentive.
This is the custom. At one time, an
American friend told me that the
Sheikh in Dubai was very happy that
one of his consignments worth about
Rs. 80 lakhs was caught at Bombay.
The American asked the Sheikh,
“How is it that you are s0 happy at
the loss of consignment worth Rs. 80
lakhs?" He replied “Yes. One con-
signment worth Rs. 80 lakhs has been
conflacated. It was planned like that.
That means other things have been
passed. The things worth crores
rupees have been pawsed. Only
consignment worth Rs, 80 lakhs
been confiscated.” This is how
bappens,

h

—3 -2 -3

. Rags in Open
Morket (CA)

you red-handed and show to the Gov-
ernment that the Custdms authorities
gre very active -
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How much time they will take to
give the report? This type of things
are being done. Is it in the interest
of the country or not? Should an ad-
ministrative action be that it should
be referred to the C.BI? What are
the other people for? Why is it that
the administration i& not working
properly in the interest of the country.
Why is it that the administration is
so maligned? It is openly said that
unless and until a bribe is given, no
work can be done at the administra-
tive leve] That is what is being saud.
This rag scandal is a proof of that
It has been admitted by the Govern-
ment and they are referring it to the
CBI.

1 do not know when the CBI report
will come, It might take one or two
months or even & year, By the year
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LRy wa 42

eng'g, ghmrags»'wlljwbse atom to- ,ra'gs*and
n - will ~remain:; ofs-the rags.:
w,ould like .te know: from  the han
anster as to -what~is the . time-limit
thgt he has fixed: for the:CBI to-give
report on-the rags scandal. That: iis
the most important thing. It should
not take more than a month. That
reportt must” be placaa berore the
House® for its" conmd'ei‘at:on or a d:ls-
cussion; -
£ fo. N

}u my:. hony: fnend pomted out 50
many -factories-aréiin .a soup:asifar a8
the raw.materialiig concerned. The
Minister has admitted that about
85,000 ba.eswor: whatéver :ité is7 - -are
under. custody... The" rawimaterial |is
reguired .for -the . factories . where
theusands!-of <people*-are ..employed:
Is she -going.tovwait till the CBI repert
comes®andthen’ release “those  things
or is.he:geing to!take-aetion immedi~
ately?. Thisliraw:.material 'must - be
released: and supplied«~to those people
whe run the:facteries;’ j
- WHat'is' the plan of the Mihister as
farag givifig raw” migterial to' the in-
dustry© is* conéerned? "Evéen’ today
théredsiia’ she‘r’cage‘ “Ag my . hon fI'l-
end, Mr."Modi, has' pointed ofit;
Ludhiana and other places there'” 15
shortage of raw. material.. What ac-
tion is. the Minister-gonig.to take; i.e.,
shOrt term = arrangement, - to make
avaﬂable the raw material required
by _them'? Also I would like to know
about the time-limit of CBI, whether
it is a complete reference to CBI and
as to the subject of inquiry.

SHRI L. N. MISHRA: It is difficult
to put any time-limit for investigation.
It is.for the CBI people to go into it.
They ialone ‘cani'suggest how long it
will take!  The suggestions given by
the “hon! Member ‘will be passed on
to the CBL- I cannot commit myself
on ‘behalf of the CBI,

Fak 34

About the release of bales there ‘is
no question of evidence. The Magis-
trate.has’'to go into it; it is for the
CBI to say when it will be in a posi-
tion to release those’ bales. Today it
is in the possession of Customs. When

—

NOVEMBER 16, '1972
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CBI sta’rts the— imquiry; it “will go to
the: CBi, then‘they will be in a posi-
tion:to say when the bales will be
released: This difficulfy ‘is'there. As
has‘been said earlier; our industry may
suffer for!some-time. Othéralterna-
tives: can:/be found. Itowill*be my
endeavour : to: see vthat” the “industry
does not suffer. MoreoVer;'I” 'will say
this. The rags are mostly used for
cheéap “blankets:* c?feﬁb Jérsxes é‘fc,
WhiH 2P ySell o domyestic” pufbposes
Apart from' these) L’udhlai’ié 1§‘ own'
to*export” Woblleh' product ere-
fore; I will ndf*aeﬁy‘tha‘ﬂ the :uidustry
will -nét be“affécted. - Tt nilg‘ht be aff-’
etted: But- it w:ll"’“b‘e"oirr *‘En‘d"’“vour'
to see that tﬁ&iﬂﬂdstfy d6&s 'not stiffer.
Both the thmgs cannot be there.. We
want" afi” mqmry “and prosecuﬁon of
the offénder; r1ght1y s0; I also - wsnt
i~ th ‘that some d1slocat10n is
cau':sed then we have to accept lt

A e e

Themonwmmbef wanted to kqow
abotit *tHe “rol¢ ot STC. “STC have
evoWed’-h*proceﬂure ‘under ‘which ’the
arrange “parchase” ot shodﬂ”y rags on
compétitive, "‘gldbé’l rs
saffiples “are “approved by *the, usé':f‘s’.‘.
The corrslgmneﬂts'"’arb ‘also tt‘ansfer—-_"
red‘to ‘the allottes over highseas as in
the case of many other commodities.
The second role is.this.~ STC : were
aware. of the likely import of‘usable '
garments against licences issued ™ for
rags, and it was for this reason ° that
they - wrote to the Collector of Cus-'
toms, Bombay, on 27th May, 1971
suggesting cconstitution of an inter-
departmental committee comprising of
customs officials, Textiles Comniittee
and STC officials for inspection of the'
imported rags - consignments - before'
clearance. Since STC does not direct-
ly handle the imported ecargo “on-arfi=
val, it is not in a position to know the -
contents of it. - STC charges a momi-"

nal commission .of three ''per ° cent.
(Interruptions). . About ~the -other
things, they are separate  questions.-

The question of integrity of the offici--
als of the STC can be looked " into.
But, by and large; STC is doing good’
work and we should not run down this
public sector unit which has establi-
shed a record of its own.
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SHRI JYOTIRMOY BOSU. On a
poinit of order. ' He did mnot élmjify
why Government ‘did not také “‘any
steps before this was brought to notice
in ihe DI oo v ey pap-ag . By i
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121 MR 'SPEAKER:" Order arder
SHRI S. M. BANERJEE (Kanpur) *
1 am not pytiing g question,...

g &
i

MR. SPEAKER: What else is
doing?

he-
I am sorry. I cannot allow it.

SHRI S. M., BANERJEE:

L

MR. SPEAKER: It will not go on:
record. No member shauld

' sp’gak_'
mtfiout my pertmsszon

SHRI R K. SINHA (Fa.lzabad) _
is necessary that ‘the most deterrent
pumshment is given’ to those ,who have-
tried”fo ' contfavéne’ thé tules. Now
that i° has™ %rﬁn in’ prgboi'ﬁons
ost throug obe has t be' dg
off"the"éams All"the Sanig, #id dﬁmﬁ
think that a lct' ‘of tinte IS‘péq&ed. for-
it"¥ The "CBI"inquify {5 Welcome.
The "asstrante bf 'the}ﬁnisjglj_’iﬁ wel-.
comé:=LAT ‘fhé\'sanib ‘the stock'should
be conﬁscated xgzuggllatgd p.n@l released
in order ‘that the' industry in Puma&
does not suffer. The Minister ‘should
also make through his Intelligengg thc
deepest probe to find out how 1t is
done so that in future this sort of
thing is ‘préventéds' ‘the dimpm ‘of
woollen garments is stopped:’ T “Would
like:to know' what steps the Mlm‘sfér
iss talmlg ‘in- this diréction)* M

% JJ;/ rrJ et WY | ~

:. .

g T B TR -

SHRI L. N. MISHRA: I have ans=-
wered most of the questions. The-
only” thing remaining is about . -the.
future. We have not yet decided
ﬁr}ally,. we will examine;it and stry to.

mal ﬁﬂ canglqt say goolproo:—wgs.-
posslble . 3O TS

**Not recorded.

RN AT 47t
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QUESTION OF PRIVILEGE

ALLEGED ASSAULT oN SHRI K. Mano-
HARAN, M P. AT MADRAS AIRPORT

MR. SPEAKER: Shri K. Mano-
haran. He has given notice of &
Motion of Privilege.

SHRI K. MANOHARAN (Madras-
North); Mr. Speaker, what I am go-
ing to say or read is a direct passion-
ate appeal to the conscience of the
member of this House (Interruptions).
I request my hon. friend, Shri Piloo
Mody, to have some patience. What
1 am going to say is from the bottom
of my heart, with a mental anguish.

SHRI PILOO MODY (Godhra): 1
did not say anything.

13 b ' %

SHRI K. MANOHARAN: Mr.
Speaker, Sir, I wish to bring to your
notice an incident that took place at
the Mennambakkam airport last even-
ing when I was proceeding to emplane
for Delhi for attending the Parliament
pession today. About 30 hooli-
gans. . %%

SOME HON. MEMBERS: Shame,
shame.

SHRI G. VISWANATHAN (Wavdi-
wash): Sir, I rise on a point of order,
{Interruptions)

MR SPEAKER: I will call you after
he finishes the statement,

—
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SHRI G. VISWANATHAN: A paist
of order cannot wait for his finishing
his statement, (Interruptions). The
point of order cannot wail till he fini-
shes his statement.. (Interruptions)

SHRI KX MANOHARAN: May I
proceed, Sir?

MR SPEAKER: Just a minute. I
thnik this point of order raised by
Mr. Viswanathan has much weight in
it. T would be very happy # you
just mention the names of the peaople
or the group of people, but to bring
in certain names of certain digrutaries
.. « (Interruptions)

SHRI G. VISWANATHAN: * »

He is a defector. He has defected
from the DMK party#* He talks
abou{ conscience. He has sold his
conscience, ¢

b3
MR. SPEAKER: I have been
listening point of order? '

SHRI C. T. DHANDAPANI (Dha-
rapuram): Sir, on a point of order.
(Interriiptions).

v

MR. SPEAKER: I have been listen-
ing in this House to all the Members
but then—(Interruptions).

SHRI G. VISWANATHAN: ,Till
Monday last he was fn the DMK, '

MR. SPEAKER: When he is hurt,
he has the right to bring it to this
House 83 a Member,

SHRI G. VISWANATHAN: Let Him
withdraw it. (Interruptions)

MR, SPEAKER: 1 will look into it

**Expunged as ordered by the Chair, vide Col. No. 223.



